The Hon’ble Chairperson
National Green Tribunal
Principal Bench

New Delhi

Subject: Submission in O.A. 487 of 2022 Date: 22-11-2022

Hon’ble sir,

Respectfully Sheweth

The Applicant humbly submits as under:

i

That the noise pollution report of committee headed by the Respected
DC Ludhiana, we live in 70.8db noise pollution but actually every
day we live in 79.0db noise pollution which is very dangerous for me
and my children. '

That the PPCB has made a false report to Mohindra Industries in
which green zone certificate was given only on the basis of 1.5 mm
MS wire but actually Mohindra cuts 3.0mm, 4.00mm and 5.79 mm
MS wire sample. Attached copy shows that we are passing our life in
very dangerous noise pollution.

. That there is a school at a distance of 10 yards (30 feet) from

Mohindra Industry. Due to noise pollution, the education of school
children is being badly affected.

That as already submitted earlier, the Municipal Corporation
Ludhiana (MCL) and Area Town Planner (ATP) gave wrong NOC
to Mohindra Industries, it seems that ppeb also involved with
Mohindra Ind. and disturbed us mentally too.

. That the M/s Mohindra Industry has 4 doors and 2 windows outside

and 3 doors inside which have been asked to be closed by ppeb but
Mohindra keeps these doors and windows open all the time due to
which a lot of noise pollution comes out.



6. That on my complaint ppcb found 4 time reports 76.2db, 75.8db,

70.8db, 70.0db and last fifth report by committee DC Ludhiana
70.8db which proves that my complaint is correct.

. That It’s not only me & my family but the residents of entire

street are being troubled by this noise pollution of M/s
Mohindra Industries. The Majority of people standing with us
since from the first day. There are more than 10000 Industries
as mentioned in IA by Mohindra Industry in our vicinity is
also incorrect & denied. A copy of letter signed by large number
of inhabitants is produced herewith as  Annexure-Al.

. That just to create pressure to compromise or withdraw my

complaint, the Mohindra Industry has falsely levied charges of
Noise Pollution done by my machines. He even tried to get it
done through one person who visited my premised and
introduced as SDO of PPCB. He was favoring the Mohindra
Industry. I  immediately filed complaint against with the
Respected DC of Ludhiana as well asthe Chairman of PPCB
via email. A copy of complaint sent by me is produced herewith

as Annexure-A2.

The petitioner humbly pray to this Hon'ble Tribunal as under:

1.

The complaint (1A No. 292 of 2022) filed by Mohindra Industries with
the Hon'ble NGT contains wrong information about number of
Industries as well as noise pollution done by my machine, this is

false and it is humbly prayed to reject his Application

and -



2. Keeping in view of report submitted by the Committee, appropriate
may kindly be taken against the company under the provisions of

Environment Norms.

Yours faithfully,
o
s
m /ﬁaaﬂ

Jagjeevan Singh
(Petitioner in Person)

In O.A. 487 of 2022
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Industry Registration ID: W2110H2831903 Registration No.: 19114902

Te,
Mohinder Singh
gnohlndm g::um'iﬂ Corporation
HINDERA INDUS RPORA' : '
MOHINDERA IND co TION 11581, ST. NO-I, PARTAP NAGAR, SANT LONGOWAL
LUDHIANA,LUDHIANA-141003

Subject:  Auto granted Congent to te for :
Pl e Opera setting up an industrial unic u/s 21 of Alr (Prevendon & Conirol of

With reference to your application for obtaining 'Consent lo Opevate’ for seitin of an indusirial plunt w's 21 of Air (Prevention & Control
of Pollution) Act, 1981, you are, lereby, permitied 1o set up the indusirial iy 1o discharge the eflucnits) & enisaionls) oriome ot o
premises subjeci 10 the Terws and Condiions as specified in this Certificate. ey i o

L. Particulars of Consent to Operate/Alr granted to the Industry

Certifieate No CTOARenew/LDH2/2022/191 14902
Date q‘f issue 22-7-2022

Date of expiry 21-01-2023

Certificate Type , Renew

Previous CTE/CTO No. & Validity  |—

2. Particulars Provided by the Industry

'Name & Designation of the Occopler | MOHINDER SINGH
FPROP
Address of Industrial premises Mohindera Industrial Corporation 11581, St. Nu-i, Pertap Nagar, Sant
. Lonpowal Gali, Ludhiana
Capital investment of the industry 9.84
© | Categery of Industry GREEN
Type of Industry 3999- Miscellaneous {(Green)
Scale of the Industry Small
Office District Ludhiana Ji
CTE/CTO-Applied for : CTO/dir)-Renary
Consent Fee Detafls Payment Amivunt | Transaction | Date of Date of
Mode 1] transaction | verificaden
NEFT 2500 | N171222005 | 2022-06-20 .
694465 00:00:00,0

"This is computer generated document from OCAMS by PPCB™
Mokindera Industric! Corporation Mohindera Industrial Corporation 11381, §i. No-i, Pertap Negar, Sowt Lango\vel Gali, Ludbiana, 191 14902, 22-07.2022.27-
2023,

T ety Page!

(=




e L P SR T e

ml/(

Raw materialis)

\\ Units

| M. S. WIRE

Products \

(&

%)

Metric\T'onnes/Day
1

—
Product(sjiName)

FASTENERS (RIVET
ETC,)

| Installed Capacity

L5

) Units
Meuid Tonnes/Day

IRON SCRAP

0.5

/!;!wic TonnesDay

W

Effluent angd Dlmﬂm\ -r_llsngl S 2 ;

Disposs]

Areg of
Disposal

Q CQ? Stgtl| Wikt Treatment

NR

wiater
on ki/day | generstion
Q Domestic | .
Trade :
: Effluent

NR

Detafls
NR
NR
NR

i_Ceoling

NR

g
Emlssion Control Details

Buure l

suofl
emissio
n

Fuoel B ety (in
meters)

5T GiResy

Embst
on
Sampi
ng
facility

Cw‘nw
Equip

ment

AT
| Cf(’ﬂA Q M\BA Botler/

/ £

Type Unit | Above
Groun

d Level

Above
Raof
Level

Y/NR | ¥Y/NR

Boiler Metric
Tonnes/
Day

MR

Fumnace |, Metric |,
Tonnes/
Day |

DG Sets (Details) Capasity of I.G.

Quantity of Fuei
set{in KVA) o

used/to be used
tin Les/day)

Stack Helght
above ground

Tevel{meters})

Canvpy/Aconsd
¢ Enclosure
Provided

Y/N(check)

—Select

“ A, SPECIAL CONDITIONS

Competent Authority,

3 1o case of industry is found to create conditions that generats any
from the surrounding community and if on verification, it is found tha
Bosrd shall be at the liberty to take action against the Industry under the provisions

(Protection) Act,1986 as deemed fit.

thee cussant fov deprosited by the ndestey s

“This is computer geavrated dociimen: from OCMMS by PPCR"

Mohintdera ludusicial Corparalion Mokindera Industriol Corporation 11581, 5. No-i, Partap Neyar, Saut Longowal Gali. Ludhiang, 191 14962.22

1 This auto generated cansent is based on the information / data submitted by the Industry. In case of any change of
data or in case of any information submitted is found incosreet, this consent shall stand cancelled.

2 The inspection of ndustry shail be govemed By the inspettion policy framed by CPCB/PPUR/Govt. from tirme to
time. In case of complaint, the industry can be visited by the Regional Office or any other officer authorized by the

of pollution and / or if there is any objection
at such objection has some substance, the
: : of the Water (Prevention &
Control of Polfutivn) Act, 1974 and Air (Prevention & Control of Pollution) Act,1981 snd / or Environment

4  Thigconsent is issued on the basis of scif calculation of consent fee made by the industry. In case, any difference in
Fumd;thtinﬁmhjshzlihawwdvpmitt&wm% -
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Date 21-11-2022
NATIONAL GREEN TRIBUNAL

FARIDKOT HOUSE ,COPERNICUS MARG
NEW DEKHI

OH AT I fserl, ATt & 1. 73 BT I Yz B9 © SftE =S 9 Ay famer
fsei wi it & s 93t U39 ol g SrerorgR of
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ENGLISH TRANSLATE LETIER
We are all residents of Street No. 1, Sant Longowal Street Pratap
Nagar.
That the complamt 167/20211 ppeb and 487/2022 NGT by Jagjeevan Singh
against this Molindra Ind. ts already under consideration, after which action
was taken by the honorable NGT md Punjab Pollution Control Department
and dizconnection of the electricity meter of Mohmdra Ind. were orderad
and along with the cancellation of the noize pollution consent was also
ordered by the honorable court NGT, Mohindra Ind has mizerably failed to
respond to the NGT and PPCB and filed legal papers, now Mohmdra Ind

haraszmg the entwe street with false accusations of pellution.

MNow we want to tell that there are total 60 residential houszes 1n our strest,
there 15 also a Suresh Model School which comes withm 10 vards (30 feet)
of Mohmdr 2 Industry they are also affected by thiz notse pellution and only
There are 12 factories which do net canse any noise pollution, 2ll these
factories are himitad to therr own doorsteps, they do not disturb the
surrounding by any pollution. Mohindra Indus 11581 which 1tself produces a
lot of noize pollution this notse 13 very harmful for children and eldefdy
people no one can sit outside thew house peacefully for some time we the
whole strest 1z very disturbed by it now md now this

We request the residents of the areato control 1tz noise pellution and close 1t

permanently so that we can live peacefully m a pood envoronment.
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

Jagjeevan Singh vs. Punjab Pollution Control Board & ors.

INDEX
S. No. Particulars Page No.
i, Main Petition 1-6
2 Annexure No. 1 - Noise Analysis 7

report dated 15-02-2021 as
prepared by Respondent No. 2

3 Annexure No. 1 - Noise Analysis 8
report dated 31-05-2021 as
prepared by Respondent No. 2

s

Jagjeevan Singh
(Applicant in person)



To,

The Hon’ble Chairman

The National Green Tribunal,
Faridkot House, Copernicus Marg
New Delhi - 110001

Subject: Petition agalnst Severe ©Nolse Pollution &
Vibrations (an Act against Environment Protection Act,
1986 as well as directions of this Hon’ble Tribunal)
being caused by M/s Mahindra Industrial Corp., 11581,
Sant Longowal Street No. 1, Partap Nagar, Ludhiana -
causing health issues to me & my family.

Jagjeevan Singh s/o S. Baldev Singh r/o 11583, Street
no. 1, Partap Nagar, Ludhiana

........................ Applicant
Vs.
1.Punijab Pollution Control Board through its

Chairman, Vatavarn Bhawan, Nabha Road, Patiala,

Z2.The Chief Engineer, Punjab Pollution Control Board,
Zonal Office 1 & 2, Focal Point, Phase-V, Ludhiana

3.The Chief Engineer (Operation), Punjab State Power
Corporation Ltd., Ludhiana

4 .The Mahindra Industrial Corp. #11581, Sant Longowal
Street No. . Partap Nagar, Ludhiana email:
mohindersingh5057@gmail.com




Hon’ble Sir,

Respectfully showeth,

It is humbly submitted as under:

1.That I, Jagjeevan Singh s/o S. Baldev Singh r/o
11583, Street no. 1, Partap Nagar, Ludhiana, am a

law abiding citizen of India.

2.That there 1is one Industry in the name of M/s
Mahindra Industrial Corp. #11581, Sant Longowal
Street No. 1, Partap Nagar, Ludhiana (Respondent
No. 4) situated just opp. to my residence 1n which
Six No. of Header Machines are installed which act
like hammer to cut the thick steel wires with a
blow. Such machines regularly cause 1lot of noise
pollution beyond permissible limits as well as

vibration.

3.That I filed many complaints with Respondent No. 1,
2 and after my first complaint (Diary No.167/21-01-
2021), the officials of Respondent No. 2 wvisited
the said Industry twice i.e. on 15-02-2021 as well
as 31-05-2021 and recorded the Noilise Pollution and



as per report prepared by them, the Noise

Monitoring System recorded the readings as under:

On 15-02-2021:

Location In Operation |Not in
operation

Entry Gate of Ind. 85.9 48 .2

Inside Complainant House 76.2 58.0

On 31-05-2021:

Location In Operation |Not in
operation

Entry Gate of Ind. 84.7 48.1

Inside Complainant House 75.8 57.9

Copies of both the Vislit Reports are produced

herewith as Annexure-1 & Annexure-2 resp.

.That after aforementioned report by Respondent No.
2 wvide letter No. 3180-81 dated 27-07-2021 issued
written directions to Respondent No. 3 to
disconnect the electric connection available to the
Industry with 1immediate effects. The electricity
connection was disconnected by Respondent No. 3 on

1.2-08=202..




5.That after one week, the connection was

deliberately restored by Respondent No. 3. The
Applicant asked for the documents by filing an RTI
with Respondent No.2 to which it was disclosed that
the owner of Industry had submitted analysis report
of one private Lab M/s Sima Lab on 31-07-2021.
However, the copy of noise analysis report as
prepared by the 1lab 1is not provided to the
applicant. It 1s mentioned in reply to RTI that the
electricity connection was restored for six months
from 20-08-2022 to 19-02-2022 which has further
been extended till 08-08-2022. The Industry 1is
continuously causing noise pollution beyond
permissible 1limits and such an act 1s against
directions 1issued by this Hon’ble Tribunal from

time to time.

. That the Respondent No. 2 has deliberately accepted
the analysis report of private lab just Co allow
the Industry to continue causing noise pollution.
Such an act of Respondent No. 2 has resulted into
mantle harassment and health issues to me and my
family. It is pertinent to mention here that as per
video recording available with the Applicant, M/s
Sima Lab wvisited on 31-07-2021 during lunch timings

i.e. when the Factory was non-operational. It is



further pertinent to submit here that when
department had taken noise analysis/reading of
factory twice and both the time, the reading was
much more than the permissible 1limits, the PPCB
(Respondent No. 2) should have taken reading of
noise pollution in the presence of applicant before
giving consent to restore the electric connection

but nothing was done by it.

.That the entire working of Respondent No. 2 1in
active connivance with Respondent No. 4 1is done
with malafide intentions. The Industry 1s causing
noise pollution beyond permissible 1limits daily.
The applicant/petitioner once again filed a
complaint with Respondent no. 1 & 2 on 17-05-2022
but no action has been taken by it till date and
his family 1s suffering Dbadly due to noise
pollution being caused by the Industry (Respondent
No. 2) daily.

Prayer:

Hon’ble Sir, since the noise beling caused by
Respondent No. 4 1is an act against Environment

Protection Act, 1986 as well as directions of this



Hon’ble Tribunal issued to State PCB, it is humbly

prayed as under:

l.Directions may kindly be issued to Respondent No.
1l to shut down the industry of Respondent No. 4
after disconnection of electric connection

through Respondent No. 3.

2.Any other as deem fit by this Hon’ble Tribunal.
Thanking you,

Yours faithfully,

Jagjeevan Singh

Applicant in person)

R/Address: #11583, Sant Longowal,
Street No.0Ol, Partap Nagar,
Ludhiana-141003.

Mob.08283910000

Email@ harjeevan.uk@gmail.com




